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JUDGMENT

The grievance of the applicant .is that he has been working
as a Head Gonstable and has been allotted quarter No. 6, Type-I,
P.S. Parliament Street, New Delhi and now vide impugned order}
dated 22.2.1993 passed by the Deputy Commiss ioner of Police,
in lieu of the aforesaid allotted quarter he is being shifted
to another quarter, H-21, Type~-I, TMT Lines, which is said to

be illegal, arbitrary and discriminatory.

2. The applicant has prayed for the grant of relief to quash
the aorder dated 22.2.1993 and that he he allowed to retain the
quarter No, 6, Type-I, F.S. Parligment Street, New Delhi,

already in his occupation.

3. The applicant has made his representation on 1.3.1993

and since he did not receive any reply. S50, he has filed this
spplication en 22.3.1993. A notice was issued to the respordents
and an interim arder was issued in favour of the gpplicant
that the operation of the impugned order is stayed for a period
of ten days. The matter was taken up on 8.4.1993 when the
respondents did not put in appearance and the learned counsel

for the applicant has been hezrd on admiss ion,




as

4, The impugned order dated 22.2.1993 in fact relates to
thres persons, HG Attar Singh and HC Nanjudaih.k, besides the
present applicant. If the applicant was aggrieved, he should
have to make a representation and wait for a period of six
months. The applic’ant made representation on 1.3.1%93 and
without waiting for six months he has filed the present
application which is obviously hit by the provisions ’of sectior;
20 of the Administrative Tribunals Act, 1985. The application
is, therefore, not maintaingble and the applicant has to wait

for the result of his representation.

Bs Secondly,~the applicant has been allotted similar type

of duarter within Delhi and the respondents have a right to post
the applicant at a proper place as well as to allot him a
quarter at a proper place. It is not the case of the applicant
that the type of quarter is being changed and only grievance

of the applicent is that the TMI lines is situated at quite
distance as compsred to his residerce at Parliament Street.

This is no ground to interfere with the impugned order. The
application is, therefore, not maintainable and dismissed at

the admission stage itself. Interim order passed on 29.3.1993
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automatically stands vacated,

Member




